
Central Administrative Tribunal 
~ inci pal ~nch, ~"' Delhi. 

O. A. No. 248:.SJ :lOO:.S 

Tuesday, this the 14th day of O:tobar, 200J 

1-bn 'b 1e Slr i Ju sti ea v. s. Agg ar"' a,!, Chair m an 

~n 'b la Slr i v. K. Maj otBa, 1'13 mber ( A) 

S. IJ. ~ gi, Store Ot'tice r, 
Exh~bition Division, Directorate of Advertising 
& V1sua1 Publicity, Ministry of Int'ormation & 
Bro adc asting, K. G. Marg, ~w Delhi. 

( S,. ~v oc ate : Slr i Sli b as hi sh Mi. sr a) 
• •• Applicant 

Vs. 

1. The Director, Qirectorate of Mvertising & 
Vi sua! ~blicity, Ministry of Inrormation & 
Broadcasting, ~ K. G. l'flarg, N. [)3lhi. 

2. The ~cretary, Ministry of ~rsonne1 
Public ll:'ievances & ~nsions 
(03partme nt of j:l3 r sonne1 & Tr aining) 
North 81 ock , N. De 1 hi 0 1. 

0 R D E R ( CR AL) 

S'lri Justice v.s.~arw a1: 

• .Re span dent s 

The grie vance of the applicant is th a t ha has not bean given 

the Assured Career Progression Schema benefit in terms or the 

()"fice 1'13m or andum of 9.8.1999. Accor ding to the applicant, many 

other similarly situated parsons have bean granted the s aid oanerit. 

2. In this regard, the applicant has submitted a rapresantat.ion 

d ated 8.4.2002 pertaining to uhich no decision as yet h as b ean 

t akan. 

3. Uhe n rights of the respondents are not likely to be arfectad, 

ye deem it unnecessary to issue a shou c a usa notice to them while 

oisposing or the pre sent petition. 

4. It is dire cted th at re spondant No. 2 would consider and pass 

an appropri ate speakin g order on the representation of the applic ant 

refe rred to above prefer ably within six months from the date of 

receipt of a c ertified copy of the present order and communic a t e 

to the applicant. 
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